
IN THE HIGH COURT OF GUJARAT AT AHMEDABAD 

 

District : Ahmedabad 

 

Special Civil Application No.    of 2020 

 

 

Gujarat Mazdoor Sabha     …Petitioner 

 

Versus 

 

State of Gujarat      …Respondent 

 

I N D E X 

SR.NO. ANNEXURE PARTICULARS PAGE NO. 

1 - Synopsis  A 

2 - Memo of petition  

1-44 

3 A 

 

Gujarat Ordinance No.6 of 

2020 dated 1-7-2020  

 

45-47 

4 B- Colly The Object and reasons 

for amending Factories Act 

subsequent to 1948 along 

with the Table showing 

important sections of 

Factories Ac, 1948 

48-66 

5 C-Colly Various Conventions 

ratified by the India in the 

International Labour 

Organization 

67-83 

 

 

I

91 91



IN THE HIGH COURT OF GUJARAT AT AHMEDABAD 

 

District : Ahmedabad 

 

Special Civil Application No.    of 2020 

 

 

Gujarat Mazdoor Sabha     …Petitioner 

 

Versus 

 

State of Gujarat      …Respondent 

 

SYNOPSIS AND LIST OF EVENTS 

 

By preferring  present petition under Article 226 of the 

Constitution of India, the petitioner is challenging the 

Constitutional validity of the Factories (Gujarat Amendment) 

Ordinance, 2020 (Gujarat Ordinance No.6 of 2020) 

promulgated on 03-07-2020). In respectful submission of the 

petitioner, the questioned notification is absolutely 

Unconstitutional, illegal, arbitrary and against basic objects of 

human rights and the Factories Act, 1948 and therefore 

requires to be struck down. 

Hence the petition. 
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